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(c)  The claims  of all  Central 

Organisations which have unions re­
presenting large sections of the in­

dustry are considered.
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Dr. P s. Deshmukh; Shri Kasinath 
Pande is one, and another was  Shri 

K. K. Dcsai, who has resigned.
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Dr. 1*. S. Deshmukh: I would like to 

have nolire of the question.

U.S.A. Farmers

'̂1406. Sfam Niranjan Jena:  WiU

the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that a batch 
of U.S.A. farmers has visited  Indian 
villages to study the  problems  of 
agriculture;

(b) if so, their opinion on the sub­
ject; and

(c) whether they have  submitted 
any suggestions for the improvement 
of fertilisers, irrigation and  cultiva­
tion?

The Minister of AgricuHure (Dr. P. 
S. Deshmukh): (a) A batch of  10 

American farm boys came to  India 

in September, 1954, under the  Inter­
national Farm Youth Exchange Pro­

gramme and lived with Indian farmers 

for about 10 weeks.  The object  of 
their visit was primarily to  study 
Indian farm life and to develop good­
will between the farming communit­

ies of India and U.S.A.  They did not 

come here to study the problems of 

Indian Agriculture.

(b) and (c). Do not arise.

Shri Niran̂ n Jena: May I  know 

whether they have visited India  of 

their  own  accord  or  on  the in­

vitation of the Government of India?

Dr. P. S. Deshmukh: There is  not 

any invitation.  We send a  far 
larger number of boys to America, 

and some are sent from America to 

our country.

Shri Niranjan Jena: May 1  know 
whether these farmers have  been 

entertained by Government  during 
their stay in this country,. and if so, 
the amount spent on them?

Dr. P. S. Deshmukh: No, we hard­
ly incur any expenditure on  their 

account.

Labour Appellate Tribunal, Bombay

*1407. Shrt N. A. Borkar: Will the 
Minister of Labour be pleased to lay 
on the Table of the House a list  of 
applications with their dates and the 
names of  the  applicants  under 
Section 23 of the Industrial Disputes 
(Appellate Tribunal) Act, 1950, which 
are pending before the Labour Appel­
late Tribunal, Bombay Branch, from 
the Madhya Pradesh State?

The Minister of Labour (Shri K. K. 
Desai): No such application from the 
State of Madhya Pradesh is pending 
before the Bombay Bench of  the 
Labour Appellate Tribunal.

Shri N. A. Borkar: May I  know 

whether it is a fact that about  14 

applications are still pending before




